805 Papers Laid

for delay in laying the papers men-
tioned at (4) above.

[Placed in Lijbrary. See No. LT-
2946/81).

ARNUAL REPORT oF UNITED INDIA
Insurance Co., LTp, AND A STATE-
MENT re REVIEW THEREON, ETC.

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE
(SHRI SAWA] SINGH SISODIA):
On behalf of Shri Maganbhaj Barot I
beg to lay op the Table:—

A copy each of the following papers
(Hindi and English versions) ynder
sub-section (1) of section 619A of
“ the Companijes Act, 1956:—

(a) (i) Statement regarding Re-
view by the Governmént on the
working of the United India Insu-
rance Company Limited, Madras,
for the year ended 31st December,
1980.

(ii) Annual Report of the United
India Insurance Company Limited,
Madras, for the year ended 3lst De-
cember, 1980 along with the Audit-
ed Accounts and the comments of
the Comptroller and  Auditor
Genera] thereon.

[Placed in Library. See No. LT-
2047/81.]

(b) (i) Statement regarding Re-
view by the Govvernment on the
working of the National Insurance
Company Limjted, Calcutta” for the
Year ended 31st December, 1980.

(ii) Annual Report of thé Na-
tional Insurance Compony “Limited,

Calcutta for the year ended 31st

December, 1980 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon.

[Placed in Library. See No. LT-
2948/81.]

(e) (i) Statement regarding Re-
view by the Government on the
working of the” New India Insur-
ance Company Limited, Bombay, for
the year ended 31st December, 1980.
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(ii) Annual Report of the New
India Assurance Company Limit-
ed, Bombay, for the year ended 31st
December, 1980 along with the
Audited Accounts and the com-
ments of the Comptroller and ~
Auditor General thereon.

[Placed in Library. See No. LT-
2949/81.] '

(d) (i) Statement regarding Re-
view by the Government on the
working of the Oriental Fire and
General Insurance. Company Ljmit«
ed, New Delhi, for the year ended
31st December, 1980.

(ii) Annual Report of the
Oriental Fire and General  Insur-
ance Company Limited, New Delhi,
for the year ended 31st December,
1980 along with the Audited Ac-
counts and the comments of the
Comptroller— and Auditor General
thereon.

[Placed in Library. See ﬂo.. LT-
2950/81.]

1212 hrw,
BUSINESS OF THE HOUSE

THE MINISTER OF STATE IN
THE MINISTRY OF  HOME AF-
FAIRS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS A{SHRI
P.-. VENKATASUBBAIAH); With
your permjssion, Sir, I rise to an-

nounce . . , 4

(Interruptions)

SHRI HARIKESH BAHADUR
(Gorakhpur): I have given a notice
for breach of privilege regarding AIR.

(Interruptions)

MR. SPEAKER. I have referred it

for facts, L
(Interruptions)

MR. SPEAKER: We have already

informed you.

: /

SHR] A. K. BALAN (Oftapalam):
Some people were killed Even Mem-
bers of Parlisment belonging to laft
pfrties are even not free from the
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{Shrl A, (K. Balan)

danger of i:ein-z
ruptions) .

MR. SPEAKER: Not allowed.
(Interruptions) .

MR. SPEAKER:
lowed.

killed . {Inter-

I have ntt H-

(Interruptions)

MR. SPEAKER: What i3 this
gentleman doing?
(Interruptions)

MR. SPEAKER: We have got thé
opportunity.

{Interruptions)
MR. SPEAKER: Shri Khursheed
Alam Khan.

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM
KHAN): I beg to meve—

“That in pursuance of sub-sec-
tion (4)(b) of Section 4 of the
Tobocco Board Act, 1975, reag with
rules 3 and 4 of the Tobacco Beard
Rules, 1976, ...

(Interrupiions)
SHRI A. K. BALAN: Now, the
Central Government js . . (Inter-
ruptions).

MR. SPEAKER: We have to discuss.
We will discuss.

SHRI A, X, BALAN: The Central
Goverhment is responsible.

(Interruptions)

MR. SPEAKER: 1 have not #l-
lowed it.

SHRI A. K. BALAN: What is
your ruling regarding the adjourn=
ment motion?

MR. SPEAKER: I have not allow-
ed that, Not admitted. We will dis--
cussg the matter, -
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SHRI A. X. BALAN: We have to
get an opportunity to discuss.

MR. SPEAKER: We have td dis-
cuss the matter. We have to discuss
the prodlamation. We have got it.
We are discussing.

(Interruptions)

MR. BPEAKER: Why are yéu
showting? We Rave to diseuss bhe
métter.

(InterMeptions)

MR SPEARER: Why are you
speaking, five people together? I do
not listen to anything.

(Interruptions)

SHRI A. K. BALAN: The‘m is no
Assembly theré,

MR. SPEAKER: Why do you not
listen?

S$HRI A. K. BALAN: What is your
rudirig?

MR. SPEAKER: My ruling 15 that
we have to discuss this Proclamation
by the President ahfl then you can
discuss everything.

{Interruptions}

MR. SPEAKER: Why are 4you
speaking four or five at a fime? Why
don’t you sllow one mat to spehk?

SHRI A. K. BALAR: I gave an

adjournment motien.

MR. SPEAKER: I did not admit.

that.:
(Thterruptions)

SHRI A, K. BALAN: Please listent
to me. Are we expeeted to stage a
dharna here? I have given an adjourn-
ment motion,

(Interruptions)

MR. SPEAKER: You have to up-
hold the dignity of the House. This
is your Chamber, not mine.

808

L e
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SHRI A. K. BALAN: I have given
an afdjournment motibn regarding the
law and order situation. In oné
month 25 persons were killed,

MR. SPEAKER: We have {0 dis-
cuss the Promulgation, I cannot
aljow adjournment motion on that.

SHRI A. K. BALAN: There is no
Assembly thare.

MR. SPEAKER: I cannet admit
an adjournment motion.

SHRI ATAL BIHARI VAJPAYEE
(New Dethi): You can admit a Call
Aftention Motion, Let them reply.
There is President's rule in Ketdla.

MR. SPEAKER: Give
see it. Whatever
done,

me, I will
possible can be

SHRIMATI SUSEELA GOPALAN
(Alleppey): We have pgiven Call
Attention Moétiohs @nd Adjournment
Motions. (Interruptions) .

e T @ AT W
& 9 vy qar feg g

I have treferred the .matter, It {s
in my mind. How many times deo
you have to get it from me?

(Interruptions)

SHRI A. NEELALOHITHADASAN.
NADAR (Trivandrum): What is your
decision on my notiee of privilege?

MR. SPEAKER: Now, always five
tc six people talk at the same time.
How to listen? Neither you get any-
thing nor do 1 get anything.

7 @ AT TRAT g Wi B
AW Ry AT g
You do not have cohgsion even in
that., What can I do for that?
(Interruptions)

SHRI INDRAJIT GUPTA (Basir-
hat): I requested you...(Interrup-
#ions) The Business for next week,
we could nof hear 2 single word of M.
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SHRI P. VENKATASUBBAIAI:
With your permission and in defer-

ence to the wishes of Shri Indrajit
Gupta, 1 will again repeat it,

SHRI INDRAJIT GUPTA: Nobody
tould hear, ndt only me.

SHRI P. VENKATASUBBAIAH:
The hon. Speaker has ecalled on me.
I will jumt read it again. with your
permission; Sir, I rise t¢ announce
that Qovernment Business in this
House during the week commencing
30tt Moveriber, 1981, will consist of:—

1, Consideration snd passing of
the Sugar Undertakings (Taking
Over of Management) Amendment
Bill, 1981, as passed by Rajya
‘Sabha. y

2. Consideration of any item of
Governmerit Businesg carried over
from today's Order Paper.

(Interruptions)
3. Consideration and passing of:—

(a) The Afriean Development
Fund Bill, 1901,

(b) The Prevention of Cruselty

to Amimals (Amendment) Bil,
1981.
(c) The Arms (Amendment)

Bill, 1981, as passed by Rajya
Sabha.

4, Further discussion on the situ-
ation arising out of the conspiracy
by separatist elements against the
integrity of the couniry on Tues-
day, the Ist December, 1981.

5. Discussion on India's extended
arrangement with the Internmational
Monetary Fund on 2nd December,
1981, on a motion to be moved by
the Minister of Finance.

it wew taprt At ;- @ W@
Ty somd & | E, @ oEl
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SHRI' A. NEELALOHITHADASAN
NADAR (Trivandrum): In the elec-
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.tion to the Kerala Legislative Assem-
bly in January, 1980 the Lefi{ and De-
.mocratic Front had come to power
-with people’s mandate, But the Go-
vernment has fallen down in October,
1981, with two partners going out of
the ruling coalition,

SHRI P. VENKATASUBRAIAHN:
He should mention it briefly,

SHRI A. NEELALOHITHADASAN
-NADAR: The Minister doeg not know
‘that this has peen accepted by the
Speaker.

The best course which ought to
have been adopted was the dissoly-
tion of the Assembly and conducting
-fresh elections to enable the people
to have an opportunity to exercise
their right {0 choose a government
according to their choice in a given
political situation, But instead of do-
ing that, the Government and the ryl-
ing party has ' conspired to suspend
the Kerala Legislative Assembly to
enable them to form a government
through horse-trading. More than one
month has passed,- but they are un-
able to form the government. Some
conspiracy is going on to inflict a
minorily government on the people.

MR. DEPUTY-SPEAKER: You are
‘saying nothing about the law and
order situation in Kerala.

SHRI A. NEELALOHITHADASAN
NADAR: During the reign of the
‘Left. and . Democratic Front, there
wags a. hue .and cry about the law
and order situation in Kerala. ‘That
‘has been brought before- this House
by even some of the ruling party
Members themselves. Buf, now = it
tan be seen that under the President’s
rule, the law and order rituation has
further deteriorated. I demand the
dissolution of the Kerala Legislative
Assmbly and holding of fresh elec-
tions at the earliest.

MR. DEPUTY-SPEAKER: There
is a oprocedure that the statement
should be approved by the Speaker.
You have not shown it to him. Se,
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whatever is approved by the Speaker
will go on record, Otherwise, we

.cannot conduct the deliberations of"

the House.

SHRI A. NEELALOHITHADASAN
NADAR: The Government of India
and the Ministry of Commerce =re
comspiring - to import coconut ofl
This is against the assurances given
by the Commerce Minister in both.
the Houses of Parliament. Further,
it will ruin the agricultural economy
of [States like Kerala. So, I urge
upon the Government not to take-
steps to import coconut oil,

SHRI CHITTA BASU (Baragat):
As you know, the Haldia Port was
originally conceived to be a port of
the Calcutta Port system. As a mat-
ter of fact, it has been operating
under the Calcutta Port system since
its inception. In 1976 a Committee
also> clearly recommended that the
present system should continue.

Unfortunately, a Committee has

‘been set up by the Ministry of Ship-

ping under the chairmanship of Mr.
Laxminarayan, to review the entire
situation, It is apprehended that the
same Committee has decided to re-
commend de-linking of Haldia Port
from the Calcutta Port system. This
would be an inujrious step both for
the Calcutta Port as also for the-
Haldia Port. This matter has been
cpposed by an overwhelming public
opinion of West Bengal and other
parts of the country, The West Ben-
gal Legislative Assembly irrespective
of political differences of opinion,
including the opposition Congress(I)
Party, have opposed the move of de-
linking, An all-party delegation from
West Bengal Legislative Assembly
including the leader of the opposition
i.e. Congress(I) met the Prime Minis-
ter and other Ministers also deman-
ding that the move for de-linking
should be stopped forthwith.  The
Chambers of Commerce, newspapers,
entire organised working class aof
West ,Bengal and other organised
public opinion have also 4
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-their. resentment againgt thiz move.
The delay and silence on the part
of the Government has caused much
-misgiving and confusion amd a state
el unoertainty js prevailing, 'There-
Jdare, may I request the hen. Minister
#s to wWhy he cannot find a lifle time
ta persuade the Minister of Shipping
to make a statement, elearing the
‘whele issye? That would be in the
.interest of Cealeutta part, in the
-interest of the peaple of' West Bangal,
. Bihar,, Orissa, Afsam and Meghalays,
‘the entire north-eastern yegion and
the country as a whole.

P zoax  aSTET ®T TR
wam g, P o @ anf o«
R v g v g P& afasy &
THTH% g @7 g AR T

" SHRI HARIKESH BAHADUR (Go-
fakhpur): Phe following two points
should be included in the list of busi-
nesg for'next week. The hijacking of
Indtan planeg has become a conti-
nuoug phenomenon. It ig g matter of
grave comcern for the people of
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India, because of its seriousness.
Therefore, this matier should be dis-
~ thoraughly in the House.
Secondly, there has been great de-
vastation due to eyclones in Gujsrat
and many people were killed. It is
also an equally serious maiter, The
House should discuss measures of
relief to the suffering people,

SHRI E. BALANANDAN (Muku-
ndepuram): Tha law and order situ-
ation in the State af Kerala ig deter-
ioyating daily. Within less than one
month of President’s Rule, nearly 20
people belonging to the CPM were
killed by the Congress(I) and RSS.
When such atrocities are going em,
the poliee iz not taking any action
against the culprits; rather, they are
attacking the CPM workers

There is no majority for any party
to form @n alternative @overnment
‘in Kerala, Therefore, the Govern-
ment should have dissolved the As-
sembly and taken steps to order im-
mediate elections, instead of allowing
the Assembly to continue in ruspen-
ded animation- and encouraging horse
trading.

The economy of Kerala has shatter-
ed due to the Gavernment's policy of
allowing unlimited import of coco-
nut, cocoa, rubber etc. These points
should be discussed.

SHRI P. VANKATASUBBAIAN:
Hon, Members have made very useful
‘suggestions and have asked for dis-
gussions on the important pointe
which they have raized. I find this
time Shri Harikesh Bahadur has dele
gated his power to Shri Jai Pal Singh
Kashysp, with regard to Garhwal
elections, which was his pet subjest
¥ do not know wliy he has abdicated
his respodsibility: The points raisel
by the hon. Members will be com-
municated to the Ministries concern-
ed and also the BAC and whatever
appropriate aetion ean be taken on
these points will certainly be takem.

——



